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ATTENDANCE-CUM.ORDER SHEET OF THE HEARING OF NEW DETHI BENCH OF
THE NATIONAL COMPANY tAW TRIBUNAI ON 06.10.2016

NAME oF THE COMPANY: sharad Aggarwal & ors V/s. Rajesh Buildcon & Infras. hlt. Ltd.

SECTION OF THE COMPANIES ACT: 3971398
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ORDER

It is clarified by the Ld. Counsels in this case that no settlement is possible. In

view of the same they prayed for a final disposal of the case.

2. A connected matter is pending in Court I. The parties

necessary steps for transfer of both the cases to one Court.

3. To come up on 28.77.2076. il_
J",.'[",t".-u-
(Ina Malhotra)
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